FORMB
PUBLIC ANNOUNCEMENT

(Requlation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF M/s. C AV COTTON MILLS PRIVATE LIMITED
SL.No] PARTICULARS DETAILS
1. | Name of corporate debtor M/s. C AV Cotton Mills Private Limited
2. |Date of incorporation of corporate debtor| 28.07.1987

3. |Authority under which corporate Registrar of Companies, Coimbatore
debtor is incorporated / registered

4, | Corporate [dentity No. / Limited Liability
Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate

U17115T21987PTC002014

551,Ganeshapuram,S S Kulam Via,
Coimbatore — 641107.
Spinning Division: No:16,

debtor Vivekanandha Nagar, Dindigul - 1
Date of closure of Insolvency Resolution
B. - 11.03.2022

7. | Liuidation commencement date of corporate deblor | 11.03.2022

N.Sivachalam
[BBI/IPA-001/IP-P00187/2017-18/10366

8. | Name and registration number of the
insolvency professional acting as
liquidator

N.Sivachalam

12, Govindarajulu street (Stanes road),
Avinashi road, Tirupur-641602
sivachalamip@gmail.com
sivachalamca@gmail.com

9. | Address and e-mail of the liquidator,
as registered with the Board

N.Sivachalam

12, Govindarajulu street (Stanes road),
Avinashi road, Tirupur-641602
sivachalamip@gmail.com
sivachalamca@gmail.com

10.04.2022

10. | Address and e-mail to be used for
correspondence with the liquidator

11. | Last date for submission of claims

Notice is hereby given that the National Company Law Tribunal ,Chennai Bench has ordered
the commencement of liquidation of the M/s. C AV Cotton Mills Private Limited on 11/03/2022.

The stakeholders of M/s. C AV Cotton Mills Private Limited are hereby called upon to
submit their claims with proof on or hefore 10/04/2022, to the liquidator at the
address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.
N.SIVACHALAM

Liquidator of M/s. C AV Cotton Mills Private Limited
Reg.No: IBBIIPA-001/IP-P00187/2017-18/10366

Date: 15.03.2022
Place: Tirupur
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Anandakumar (second right) on Tuesday. =m.rerisamy

the Corporation would use
the tractors and shredding
equipment to locally process
the garden and other waste
and use those as manure for
plants in parks.

This would eliminate the

Corporation’s need to tran-
sport those waste to the Vel-
lalore dump yard.

And, thereby help the
Corporation save on fuel
needed for the
transportation.

MP raises Coimbatore Rly.
Division issue in Parliament

SPECIAL CORRESPONDENT
COIMBATORE

P.R. Natarajan, MP, has
raised in Parliament the de-

mand of trade and industry -

here for a railway division
for Coimbatore.

At a meeting organised
here recently, about 180 as-
sociations submitted a set of
demands to the MP to im-
prove train connectivity and
rail infrastructure. The
main plea was for a separate
railway division for
Coimbatore.

Raising it in Parliament
during discussions on the
Railway Budget, Mr. Natara-

' jan said Coimbatore should

get a separate railway divi-
sion, including Kinathuka-
davu and Pollachi from Pa-
lakkad Railway Division,

While forming the Salem

Division, the demand to in-
clude Pollachi and Kinathy-
kadavu was not met by the
railway  administration,
Even after completion of
broad gauge line work and
electrification between Po-
danur and Pollachi at a cost
of ¥250 crore, it is kept idle
without resuming operation
of trains from Coimbatore to
the southern districts, he
said.
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A section of the road laid by
the Coonoor Municipality
that cut through a reserve
forest and was later
removed.

8. Manogaran, president
of the Coonoor Consumer
Protection Association,
questioned the need for a
road at such expense when
there were so many issues
that required urgent atten-
tion from the municipality.

' “The bungalow the road
leads to itself is only used
sparingly, and there are so
many areas within the muni-
cipality that could have used
the funds to improve the

quality of life for Coonoor
residents,” said Mr. Manoga-

ran, who urged that an in- .

quiry be conducted to ascer-
tain  what were the
procedures followed by the
local body to sanction the
road’s construction.

“The officials who sought
sanction for the road should
be investigated, as‘should
those that approved it” he

“added.

The road in question is al-
$0 said to have encroached
on a portion of forest land.
During its construction, For-
est Department staff con-
ducted an investigation and
found that it cut through 69
m of forest land, said S.M.
Sasikumar, Forest Range Of-
ficer, Coonoor Range. “We
requested that that road be
removed and the portion
which passed through the
reserve forest was imme-
diately removed by the mun-
icipality,” he added.
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sociation (CODISSIAT and Ramesh Babu spoke about

delegates from the Naval the Mol signed with Naval
Head Quarters, New Delhi,  Ship Repair Yard, Kochi, In-
and Southern Naval Com- dian Navy and 5 BRD, Indian

¢ mand, Kochi, had a meeting  Airforce for indigenisation
: - here on Monday. of products they need and
Speaking at the event, he  the subsequent vendor
; detailed on the opportuni- meets conducted for the be-
. ties for domestic industries  nefit of member industries.
in Indian Navy for supplying  CODISSIA and Southern Na-
its requirement and the ap-  val Command jointly have
propriate procedures for taken various initiatives for
the same. bridging the gap between

defence and the industries,
Commodore BP Singh,

VSM, Commodore (Indige-

nisation), was also present.

V. Sundaram, Director,
CODISSIA Defence Innova-
tion and Atal Incubation
Centre (CDIIC), gave details

adwrai,  Thudialur, Appanaicken-
palayam, Aruna Nagar, VSK Nagar, VKV
Nagar, NGGO Colony, Palanigounden-
pudur, Pannimadai, Thaliyur, Thippa-
nur,  Pappanaickenpalayam, KNG
Pudur and Venugopal Hospital.

POWER SHUTDOWN

In view of the proposed maintenance
works to be carried out at the Senga-
thurai sub-station on March 16 (Wed-
nesday), there will be no power supply

] Masagnundenchettlpalayam sub-
from 9 a.m. to 4 p.m. in the following

station: Masagoundenchettipalayam,

areas: Sengathurai, Aero Nagar, PNP Ponne  goundenpudur, M. Ra.
Nagar,  Kadampadi, Kangeyam- yarpalayam, Sundamedu, Chennap-
palayam and Mathiyazhagan Nagar. pachettipudur, Manikampalayam,
Karanampettai  sub-station - Kallipalayam, part of Thottiyanur and
March 16 from 9 am. to 5 p.m.. Oraikalpatayam,

Karanampettal, Peruvai, Sangothip-

alayam and Perumakgoun denpalayam Kurichi sub-station - March 17 from

9a.m.to4p.m.: SIDCO, Podanur, Kuri-

March 17 (Thursday) from 9 a.m. chi, Housing  Unit, part  of
todp.m.: Malumichampatty,  Sundarapuram,
Thudialur Sub-station: K. Vadam- Eachanari and LIC Colony.
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FORM B
PUBLIC ANNOUNCEMENT
(Reguiation 12 of the Insolvency and Bankruptcy Board of ndia (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF W/s. C AV COTTON MILLS PRIVATE LIMITED
No] PARTICULARS DETAILS
1. | Name of corporate debtor W/s. G AV Cation Mills Private Limited
2._| Date of incorparation of corporate debfor 28.07.1987

3. | Authority under which corporate Registrar of Companies, Coimbatore
debtor Is incorporated / registered

4. | Corporate Idantity No. / Limited Liability
Identification No. of corparate dehtor

5. | Address of the registered office and

UT7115TZ1987PTCO02014

551,Ganeshapuram,S S Kufam Via, ;
Coimbatore — 641107.

principal offics (if any) of corporate Spinning Division: No:16,
debtor kanandha Nagar, Dindigul — 1
Date of closure of insolvency Resolution
6. Process 11.03.2022
7. | Liidation commencement das of comorale deblor 11.03.2022 ‘
8. | Name and registration number of the N.Sivachalam i
insolvency professional acfing as IBBIAPA-001/1P-P00187/2017-18/10366 ||
liquidator
| 15 Catamu ad
i i street (Stanes road),
9. | Address and e-majl of the liquidator, Avinashiroad, Trupur 4160
as registered with the Board sivachalamip@gmail.com
sivachalamea@gmall.com

10. | Address and e-mail to be used for N.Sivachalam
y 12, Govindarajulu street (Stanes road),
Avinashi road, Tirupur-641602
sivachalamip@gmall.com
Sivachalamca@gmail.com

comespondence with the liquidator
B 10.042022

Notice Is hereby given that the National Company Law Trbunal Chennal Bonch has ordered |-
mmmmm&qwmmm.cumnmmmmmwm
The stakeholders of Mis. C A V Cotton Mills Private Limited are hereby called upon o
submit their claims with proof on or before 1010412022, to the liquidator at the
address mentioned against itsm No.10,
Thnﬂnumhlmdﬁomhallubmﬁﬁneirchimﬂhmofbyabepmkmmly.moﬁm
mmymhmﬂﬂmdaimwimﬂwpmﬁhmm,bymlmwmwm. f
SLlhmIssionamlsewmlsieadhgpmdolchmmmmpenaMu

Last date for submission of claims

Date: 15.03.2022 N.SIVACHALAM

Liquidator of Mis. C AV Cotton Mills Private Limited |
Reg.No: IBBIIPA-001/1P-P00187/2017-18/10366

Place: Tirupur
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